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COMMITTEE ON PUBLIC UNDERTAKINGS (2O1G2OT9)

COMPOSITION OF THE COM1vIITIEE



. INTRODUCTION

I, the Chairman, Committee on public Undertakings (2016_2019) having
been authorised by the Committee to pres€nt the Report o r I behalf, preseni
this Seventy Third Report on Kerala state Electricity Board Limited based on the
Repon of the Comptroller and Auditor General of India for the year ended
3lst March, 2014 relating to the public Sector Underrakings of the Govemment
of Kerala.

The aforesaid Report ofthe comprolrer and Auditor Generar of India for the
year ended 31" March, 2014 was laid on rhe Table of the House on Z3_3-ZOIS.
The consideration of the audit paragraphs included in this Report and the
examination of the departrirental witness in connection thereto was made by the
Committee on Public Und€rtakings constituted for the years 2016_2019 at its

. m€eting held on 2l-6-2012.

This R€port was considered and approved by the Committee pOtL-Zotl,) atits meeting held on l9-l l-2018.

The comrnittee praces on record its appreciation for the assistance renderedby the Accountant Generar (Audit), Kerala in the examination of the Audit
Paragraphs included in this Report.

The committee wishes to express its thanks to the oflicials of the power
Department of the Govemment Secrgtariat and The Kerala State Etecticity BoardLimited for placing the materials and information solicited in connection wfth the
examinatioh of the subject The Committee also wishes to thank in particular the
secreraries to Govemment, power and Finance Depafinent and the ofrcials ofthe
Keraila state Elecficity Board Limited who appeared for evidence and assisted the
Committee by placing their views before it.

Thiruvananthapuram,
19th November, 2018.

C. DTVAKARAN,

Chairman,
Committee on public |lndertakings.
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ON

KENALA STATE BLECTRICITY BOARI' I.IMTTEI)

AUDn PAMGRAPH

lnuoduction

2.2.L TIrc Kerala State Elecrdciv Boad Limited (Company) was

incorporated under the Companies Acq 1956 on 14 January 20U. The Cohpany

staned independent operations with effect ftom 31 October 2013 when the

Govemment of Kerala (GoK) Fansferr€d the assets and. liabilities of erstwhile

Kerala State Electricity Boad (KSEB), a stafttory corporation, to it. The

Company is engaged in generation, transmission and distribution of electricity in

the State. Sale oi energy and its billing is regulaied by Eleccicity Act 2003, nrles

and regulationsre and orderVcirculars issued by Govemrnent/Kerala State

Electricity Regulatory Commission (KSERCyKSEB or the Company. The

Consumers are classifred into three viz., Low Tension (LT), High Tension (HT)

and Exta High. Tension (EHT) comumers based on their connected load and

energy requir€ment A consumer is classified as LT, HT or EHT consumer if he

avails supply at a voltage of less than oi equal to 650 voltsa, between 650 volts

to 33000 volts and exceeding 33000 vots respectively under normal conditions.

The details of the consurners' energy consumption, revenue ftom sale of power,

etc. for the year 2012-132r were as given in the Tbbles below:

19 Kcr.te Electricity Sumly Codc 2005 isslrd by Kqrh Srdc Etcctriciry Rcgulalory Consiissio!
ed Tfrms md CooditioDs ofsupply 2005 fusucd by KSEB

20 krrl!€Lcticity Supp|y Codr (Clausc 4(2)) 3pcqificd frc volrlgc of LT $rpply as 240 volts lnd
415 vo[s for figl€ ptrsc .nd tlu.€ phrs€ r6Fdively.

2l Tho Conp.ly hss tlot FlDrtld ftr AEurt Acaoqdts S. the p.riod €tdirl8 3l March 20 t 4, so 6r
(as ofDcc.inbq 2014).

33/20r9.
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Details of consumers and nvenue from salc of mergr

Laregory

Number of
consumers Connected load Consumpdon R€venue

(Lakh) Perc€n

tage
In MW PerceD

rage
Ir MU

PerceD

Ege
{in
crore

PerceIr

h8e
LT

consumers
108.03 99.96 17182.99 93.4 12258:66 72.4O 473€'26 65.60

HT&EHT 0.04 0.04 1206.47 o.Jtt i1579.58 27.20 2&.20 34.39
Sale

through

POwer
exchange

0.93 0.01

TbtNl 1m.07 100.00 18389,46 100.00 16038.24 100.00 7223.39 r00.00

Ihblc 2.22: Details of LT consumcrs atrd rrnenue fmm sale of mergJr

Category
Number of
constltllers

Connecred load Consumption Revenue

0akh) Fercen

tage

InMW Percen

tage

In MU Percen

tage

tin
crote

Pe!ceIt

tage

Do[testic 85.74 79.36 118/.2.34 68.92 8313.36 67.82 2154.16 45.46

Commercial r6.34 IJ.TJ 2738.94 15.94 2224.W 18.14 18s5.38 39.16

Industdal 1.32 r.22 1539.24 o.lrt 1101.96 8.99 587.12 12.39

Agriqdtual 4.60 4.26 gfi.n 306.08 2.50 47.28 1.00

Stl€et

Lights
0.o3 0.03 105.70 0.61 313.20 .32 1.99

Ibtal 108.03 100.00 uta2.g 100.00 Irrs&66 100.00 4738,26 r00.00

The billing, colrcrtion and accounting for tIT & EHT consumers are done
centrally by special officer @evenue). Billing in respect of LT consumers i6 done
at 748 Eledrical Sections attached to 70 Etectrical Divisions (August 2014).
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Thend of sale of powcr to LT consumers

2.2,2 Ttp deaib 6f sale of power to LT consumers during the period from
2009 to 2013 are depicred in ttre graph below:

t5

Hffiffi
ffis
ffifi
EW

-";*.o.-."--.-

.b69.itfi9|.6'qi.t

The Electrical Sections are the basic units for distribution of etectricity to the
consumei which function under the Assistant Engineers. Business ptoces in
Electrical Sedion involves RegisEation, Billins Collection and Accounting and
Disconneclion functions.

Open Resource Utility Managemtnt Application (ORUMA)

2.2.3 Wirh a view b aubmate key revenue billing and collecUon activities
in the Electrical Section erstwhile KSEB introduced (August 20OZ) an
application software called Open Resource Utility. Management Application .

. (ORUMA). ORLJMA is an in-house software application developed in free and
open soulce software platfomr. Complete life cycle of the project, viz.,
rcquirement analysis, disign, development, testing, .implemeftation,
maintenance, etc. is being carried out by the IT wing of the Company. The
business rule changes from time to time as per Supply Code/KSERC

. orders/Board Orders, etc., are also incorporated in the software. It was installed
in all the Electrical Sections in Kerala by Z0Og.

iostgreSQl was selected as Relational Dara Base Management System' (RDBMS) for ORUMA. Debian Linux and Ubuntu Linux are used as server
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operating system and clie operating system respectively. As a platform
independent tool for dwelopment, pHp was selected ". ,hu prog.urnrrng
language. Both the server opeiating system and client operating system arc
located in Electrical Section.

Audit Objectiv€s

2.2.4 Audit was hken up to assess whether:

. The IT system has achieved the intended objective of supponing the
business process and ensures compliance,with the appli.cable rules and regulations
in reglstration, billing, conection, accounting and disconnecdon of Lr consumers.

. The database provides sufficient, complete, reliable and authorised
infonnadon for management to idenfity areas of potential revenue loss and to
maximise the revenue.

Audit Criteria

2.2.5 The Audit of computerised LT billing sysrem was conducted with
reference to:

. The provisions of &e Electricity Act, 2003;

. Kerala Electriciry Supply Code,2005;

. Kerala State Electricity Boad Tenns and Conditions of Supply, 2005;

. Board Orden/CircularVlnstructions issued by KSEB, the Company
and KSERC; and

. Schedule of Tariff and Terms and Conditioris for Retail Supply of
Electricity.

Scopc and Merhodolory ofAudit

2.2.6 The Audit was conducted by collecting the computerised data fqr the
period from Augusr 20oz to s€ptember 2014 fmm zr0 tlectrrcal sections in
68 Electical Didsions. The data was analysed using IDEIPI Software and_-__._-'-_--_.-
22 Interactive Dals Extrrction aod Analys$.
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Postgre SQL queriep. The results. of the analysis were examined to identify
loss/omission of revenue and to ensure comprehensiveness of the software.

Interaction with GovernmenuManagcmcnt

The scope, methodology and objectives of Audit were discussed in the Entry
Conference conducted on 7 August 2014. Subsequently, audit findings werr
reponed to the Company and rhe State Govemment (October 2014) and discuss€d
in an Exit Confer€nce conducted on 12 November 2014. The Entry and Exit
Conferences were bttended by the representatives of the Company/State
Govemment. Reply from the Company was received (December 2014) and has

been. considered while finalising the Report. Reply from State Govemment is
awaited (December 2014).

Acknowlcdgement

2.2.7 Audit acknowledges cooperation and assisunce extended by the staff
and management of the Company in conducting this perfoimance audit,

Audit Firdings

Audit findings are diicussed in the following paragraphs:

RcSlstration of Consumers

2.2.8 As per rhe Kerala State Electricity Board Terms and Conditions of
Supply, 2005, the owner of any premise may apply to the Assistant Engineer of
Electrical Section concerned.by remitting the prescribed fed3 for electricity
connection. The Company, after examining the relevant documeotd. and
inspecting tbe premisis, work out the amount to be rumined towards Own Your
Electric . Connection (OYEC) Charges and secudty deposil The Company is
expected to release the connection within one monthls from the date of remittimce
of required amounL

2f

24

25

Applioation fec for electricity conncction for LT, HT and EHT consurBcrs is t25. L1000 dd
t5000 respectively

Completion R€port of the CoNumer's iratrllation, T6t Repon ofthe consumcls install.tion ofthe
liccnscd alectical contiactor, 6 na{t sketcl ofhr pGmis€s sho\.ving dte position ofall kmps ed
odlcf, fittitrgs, ifthe intendhg corl$mer is not thc owrer ofth€ p.Emises to bc alcctrifi€4 he shatl
frrroish a conscot agle|!en].
Whcre odaasi@ ofLTline or ll KV linc is rcquiE4 oomec{ion shsU bc provid€d within l0 days
or 4 mdlths pcr l(M or pdt.lhe&of.dditiorul line r6F{riv€ly,
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Rcgistration Process

The registration proess is depici€d below:

appllcrtlo. foi El.cclclt].Supply by Co!.uo.r 
:

......."-.r.--. , C. .-,...j
t

C...rdo! .lurlqo. rpptlcrrt rrEb.r rl'orttl rb.
tr!?D

AllDcador of colqua Cotltulaa lrobat

.Ira.rlr8 coao.ct d Ld, AddF.r, po.i nuub.., i. a..!|torD.r r.DtclE tstoo. rfdlr !
i___:--.*--:l_ .- - -\,4.i .. j, J _ "-:ii,iJ,

Following deficiencies were noticed in consumer registration:

Absencc of essential details of consumrrs

' 2.2.9 As per clause 2l of Kerala Electricity Supply Coile, 2005 (read with
clause 35 of Terms and Conditions of Supply, 2005), every bill issued to
consumers for recovery of charges for supply of eiectricity shall contain name bnd
address of the consumers. It is, thereforc, imponant to maintain the database of
basic details such as name and address of consumers. .On scmtiny of database, it

P!.9rr.ii!. rld htlortlo! ol c!.i .aatb.ra rld rB.!!t
io D. rtDlit d by c.rruqtr tf AE SE

was observed that in the case of 2.S9 lakh consumer records in 629 Electrical
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' Sections (2.19 per cent of the total live consumers), names as well as complete
address of consumer were not available in the database. Audit noticed that the

absence of necessary contriols in the system allows the rclevant fialds to be left
blank. Thfs has resulted in preparation of incomplete biUs violating the provisigns
of Kerala Electricity Supply Code and Temls and Conditions of Supply, 2005. In
addition, this lepves the Company withour the essential details of consumers which
would make the revenue recoyery proceedings, if any, against defaulted consumers
difficult.

The Company replied (December 2014) that at the dme of introduction of
ORUMA some old consuner details were_not Eaceable from the records available
at the section offices. The reply is not acceptable since the meter readers are
rcgularly visitlng the prernises of the consumers for issue of spor bill, the required
details should.have been collected and enter€d.in the svstem

Assigning of exccss conncctcd load to Eandormcr3

2.2.10 At the time of registration, details of transformers from which electric
connection has been provided to the consumer have to be entered in database. This
helps to identify the location'of consumers and generating MIS on capacity
utilisatiodoverloading of transformers, etc. Analysis of data indicated that, 3Sg20
transformers out of 69301 transfonners in 6g1 ElecFicat Sections, werr
overloaded as the total load connected to those Fansformers was in excess of the
maximum capacity. Audit observed that the iystem does not have inbuilt conuol to
map each consumer rarith corect transformers and to generate MIS report to alert
the manag€ment on overloading of transformers beyond their capacity.

While accepting Audir obsewations, the Company replied (December 2014)
that feeder-transformer-consumer mappiDgs were not envisaged in ORUMA
softwarc, It was. also srated that ORUMA. software was being modified and
rcoamed as ORUMANET software, the rolling out of which was in progress and
was scheduled to be completed by May 2015.



Categorisadon of ineligible consumers under Non paying Group

2.211 As per Govemment ordef6, the economically baclward domestic

consumers having connected load not exceeding 50O w-dtts and monthly
consumption not exceeding 20 units are exempted frorn payment of electricity
charges. These consumers are classified as Non paying Group (NpG). Audit
noticed that consumers with connected load exceeding S0O watts and consumers

other than domestic consurners were classified as NpG and electricity was supplied

frce of cost. The ineligiLle concession thus extended to them worked out to { 0.42

lakh in respect of 57 consumers in 41 Electrical Sections during the period June

2008 to June 2014. It has been observed that business rule pertaining to
classification of NPG consumers was not mapped properly in the System. As a
result classification of consumers as NpG was done manually and the ineligible

consumers availed supply fre€ of cost.

While concrning with the Audit observatioq the Company replied

(December 2014) that steps arc b€ing raken to implemenr the ialidarion in the new

software in respect of classification of NpG consumers. However, actions need to

be taken to conect the data in the existing databas€.

Billing of Goruuner s

: 2.2.L2 T\e Company issues bills to rtte co4sumers on the basis of
consumption recorded by meters installed at the pr€mises of the consurners. The

Company issues monthly and blmonthly bills to conslmers. Monthly bills are

issued to Uf Industrial and Commercial consumeE having connected load above

10 KW. Domestic consumers having connected load more than 20 KW are also

coming under monthlf? billing. In the case of all other LT categories df
consumers, bi-monihly_billing rs appticable.

26 G.Q.@S. )No.272013lpD drr.d 20 J;;l-
27 vide order dsted I ls May 2010 authorised ChicfEryinecr (Comm€rci0l & Tadtr).
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'Ihe LT billing process is depicted b€low:

i 
" L'rosthty Iff

! M.t.. r!.di'l3 bY Sub tnsl.tler I

,.._.... _-t ... 
I

itnilr tl|. codunDtro. L ln. I,%:i
l***&rsqs9l9!!- =.,J

+i;;.;,;",* I
| ,odh.'a.r(!arr-rao I

Lgi&F --;",,'.s:r',iJ

lT wing is responsible for making necessary chanSes in the software

regading the tariff revisions, htoducing powir restrictions, fuel surcharge, etc.,

rolled out by the Company from time to time. Changes made in the system are

implemmted in the field offices by respective System Supewisors.

Analysis of dara received from the Electrical Sections rwealed the following
' deficiencies in the software and billing:

. :anotg.
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Non-mapping of business rules

2.2.13 To make the system fool-proof and efficient; all the business rules
need to be mapped properly in the system. Audit, however, noticed uon-mapprng
of important business rules as discussed below:

a, Short collection of initial Secarig Depit
Audit observed that business nrles pertainhg to rhe calcularion of Inirial

Security Deposit was not mapped in the system which led to manual calculation of
the same. This has resulted in short collection of { 1.76 crore during the period
from April 2009 to March 2014 in respecr of 6916 consumers in 65l Electrical
Sections, The Company replied @ecember 2014) that steps are bbing initiated to
pmvide auto-generation facility in the software for the calculation of initial
security deposit amount, instead of user input method.

b. Non-mopping of iule regofuling issue of frr:$ bit
As per clause 18 of Supply Code, the licensee shall issue the first bill in case

of new installations within two months of providing conn€ction. Audit analysed
the data on new connections and found that first bill to 6834i consumers was
issued after periods ranging from four months to 54 months from the date of
providing electric connection as gven in the Tbble below:

Thble 2.23: Stareoent showing details of ddayed issu€ of fir6t bill

sl.
No,

Delay in lssue of first bill No, of consumers

j' 4 months to I year 65764

2. 1 year to 2 yeals 1960

3. 2 yeax to 3 years 577

4, 3 years and above 40

Total 68341

As per the service connection pnrcedure, area code, day code, next billing
month, etc., have to be entered in the system for effecting new service connecuon,
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Entering of incorect details/non entering of details are the reasons for delay in

issue of first bill. Due to delay in issue of first bill, the realisation of revenue to the

Company was also delayed. It was repli€d (December 2014) that a new report

would be provided in the software to identify newly connected but un-billed

consumers, if any, in the system.

c. Non issuc of bills. '

It was also noticed that 474 Electrical Sections had not issu€d bills in respect

of 1.61 lakh consumers since the installation of ORUMA, though their stahrs were

shown as "Connected and Using" in the system. Audit noticed that the Company

did not try to trace out the whereabouts of these consumers to ensure the actual

status and either bill or exclude the consumers ftom database.

The Company replied (December 2014) that during data entry for
implementation of ORUMA and migration from legacy system to ORUMA, .

consqmers which are actually in the status of Dismantled/Not Using/Account
Closed, etc., may be entered as "Conneaed and Using". The Company also stated

that action was initiated to verify present status of these consumers and to correct
the same in the system. Action was also initiated to provide a r€port in the
software to identify unbilled consumeE in the system with status as "Connected
and using".

d. Non-mapping of business rules with regard to compounding of an offence
for theft of energ5r

.Clause 4(4) (e) & (f) of Kerala Eleclricity Supply Code (fint amendment)

Regulations, 2005; permits compounding of an offence of theft of elecEicity by
accepting compounding charges at prescribed rates which discharge the person

from all aiminal pmceedings'?s in connection with that offence. The compounding

of an offence shall be allowed only in respect of the first offence committed by aiy
person or consumer. Any person who is convicted of an offence punishable under

the Electricity Act, 2003 shall be debaned from getting any supply of energy for a
period which may extend to two years but which shall not be less than 3 months.

This rule should have been mapped properly in the ORUMA system so that

28 tudi$.bla widl impdsom.nt fo. a telm which may cxt nd to th.ee yesrs or with fire o. with both
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the system automatically gives an alen to the authorities wheo a debarred
consumer applies for ft€sh electriciry connection or a discharged consumer applies
for compounding the offence of theft of enetgy on a second occasion. Audit
noticed absence of such an input contsol in the system.

The Company replied (December 2014) that action is being initiated to
introduce a control mechanism h the ORUMA system so as to get an alert to the
authorities to rectify the above deficiency.

e. Non-mapping of pmvisions rcgarding higher rate of interest on;ecurity
deposit for delayed credit

As per the Supply Codes, the accrued interest on security deposil for each

financial year shalt be credited to consumet's account during the first quarter of the
subsequent financial year and adjusted against electricity bills. The ticensee shall
pay interest at twice the bank rate for the delay in making the adjustments for
interest on security deposit. Analysis of data revealed that there were delays in
crediting inter€st ranging from one day to 1870 days. Non-mapping of the above
provisions in the systems r€sulted in non-payment of penal interest of t l.Z7 $orc
to 5.75 lakh consumers durihg July 2009 to August 2014.

The Company replied (December 2014) rhar rhe provision regarditrg twice
the bank rate for delayed credit of interest on Secudty Deposit to consume* is nbw
implemented in the LT billing'software. The fact, however, remains that the

Company has not taken any steps io pay penal interest to the consumers for the

delayed credit of interest on security deposit.

f. Short collection due to application of rvrong tarifi to advcrtisement boards

The tariff applicable for display lighting, hoarding, extemal illumination of
.building for publicity and sales promotion was changed from LT-7A to a higher
tariff oI LT10 with effect ftom 01 May 2013, The fI wing of rhe Company,
however, did not make suitable changes in the software in this regard. As a result,
th€ system continued to bill the consumeni whose purpose of usage was

29 Claus€ 16 (9) (2) lttd (3).
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"adve(isement boards" under lower tariff of LT-7A and sold 7.43 lakh units of

el€ctdcity resulting in revenue loss of { 0.70 crore in respect of 1788 consumers in

238 Electrical Sections during the period from May 2013 to August 2014, Audit

obsered that out of 1788 consumers, the Electical Sections subsequendy changed

the purpose of 1313 consumers as.hoardings, display boards, etc., to make the

system to apply LT-10 tariff while the remaining 475 consumers continued to be

bill€d under LT-7A tariff.

. The Company replied (December. 2014) rhat whenever Regulatory

Commission/Board issues orders to change the purpose fmm one tariff category to

another the same change would also be effected in th€ system. In the case of

existing consum€rs tadff should be changed individually through the system by

identifying the consumer. It was also stated that a control mechanism is being

introduced in the software tq overcome the situati6n. The reply cannot be accepted

as the purpose "advertisement boards" has been wrongly mapped to LT-7A tariff
. insead of LT-10 which resulted in wrong application of tariff and the fact rcmains

that the Company is yet to recover the shoft assessmetrt due to the applicaton of

lower tariff. Being in a computerised environment, the company shou( have

developed automat€d solution to change the tariff according to their purposes

instead of individually changing the iariff,

. g. Short coll€ction dut to application of wrcng tariff to workshops with
automobile s€nice stations

As per the tariff appmved (Dec€mber 2007) by KSERC, Workshops with

Automobile service stations were to be billed under LT-7A. The CE (fD did not

make provisions in the system and the system continued to generate bills for

Woikhops with Automobile service stittions under the lqwer tariff of.LT-4A- This

resulted in.short collection of t 0.81 crore during February 2008 to September.

2014 in respect of 12.76 lakh units of electricity consumed by 123 consumers in
69 Electrical Sections. Audit observed that out of 123 consumers, 119 consumers

are still being billed under lower ariff (LT-4A).
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The Company replied (December 2014) that action was being takel to verify
'the above consumers with purpose as "workhop with automobile service station",
so as to find out whether they have actually segregated their workhop load to avail
the benefit of industrial tadff.

h. Short coll€{tion due to application of rvrong tariff to paying guest facility
for students along witlr owner

Thdff notification which came into effect from l July 2012 excluded the
'paying guest facility for students along with owner' from LT-68 tariff. As per the
notification, LT:6B tariff is applicable to "............ hostels of educational
institutions affiliated to Universities or under the control of the Director of
TechnicaVMedical Education/Public Instruclion or such other officem of
Govemment or run by the Govemment or State Social Welfare Board, hostels run

by institutions that arr registered under Cultural, Scientific dnd Charitable Societies

Act and exempted from payment of income tax....". Therefore, 'Paying guest

facility for students along with ownel was to be billed under higher tariff of LI-7A
applicable for pdvate hostels. The CE (lT), however, did not make oeoessary

changes in the system and the system crvrtinued to bill these consumers in LI-6B
resulting in a shon collection of < OrB crore during July 2012 to July 2014 from

413 consumers in 77 Electrical Sections. Total sale of electdcity to above

mentioned consumers in lgver tariff is worked out to 10.75 lakh units. Audit
observed that out of these consumers, the Company had not changed the purposes

of 303 consumeis and continued to bill them under LT-68.

The Company replied (December 2014) that adion wss being taken to verify
the purpose of above mentioned consumers, so as to find out their actual Purpose
of usage of electricity to include them in appropriate tariff.

Short ass€ssment due to applicadorl of reduced rate of Intercst on ln$alments

allowcd

2.2.14 As per clause I of Supply co\'Je, 2005, the Company rnay allow the

consumer to remit the cost of electric line exi.ension/sutrstation constuction for
new connections on instalment basis and interest Jt twice the bank rrte shall be

applied for instalments. The maximum pfriod for in$Jlments shall be 00 months.
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Audit noticed that RBI changed the bank rate dudng February 2012 ro January

201.4 as shown below:

The CE (IT), however, did not make necessary changes in the system and the
system continued to generate bills charging interest at 12 per cent3ler annum.
This rcsulted in short collection of { 0.50 crore during February 2012 to June 2014
in respect of 9656 mnsumers in 505 Electrical Sections.

The Company replied (December 2014) that a mechanism was initiated to get
the bank rate as and when there is a change in rate, and implement the same in
software. The fact, however, remains that the Company has not taken any action to
recover th€ short assessment due to application of lower interest rate on instalments
allowed by the Company.

Abs€nce of inbuilt system to idctrtify and bill rnauthorisGd additionat load

2.2.15 As per Clause 51(1), (3) and (4) of Terms and Condirions of Suppty,

2005, if the actual load of a IjI Consumer exceeds the authorised connected loadr.

30 Tric€ the Bank nte of5 p(r c€nt =i2 per c.nt
3l Cotrne{*ed lr.d' Erd|s the $rm of rald cq.cities in tenns of KVA of dl comcctcd cn€rgy

con$ming dcvicG in drc co|su'neis installation.

Thble 2.24: Bank rates declartd by Reserve Bank of India

Period Bank Ratc Ratc to be applicd

L7-2-2012 t9-+2012 9.50 19.00

20-+2012 31-1-2013 9.00 18.00

1-2-2013 21-3-2013 8.75 17.50

22-3-20r3 2-5-2013 8.s0 17.00

3-5-2013 t8-7-20t3 8.25 16.50

79-7-2073 19-9-2013 10.25 20.50

20-9-2013 10-10-2013 9.50 19.00

11-10-2013 31-10-2013 9.00 18.00

1-11-201i| 30'-L2074 8.75 17.50

31-1-2014 onwards 9.00 r8.00
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the unauthorised additional load shall be got regularised by the consumer within a
period of tluee months from the date of detection. The unauthorised load would
derail the distribution plan of the Company and adveriely affect the quality of
power supplied. As such, the system should have a inbuilt control mechanism to
calculate maximum consumption as per the connected load and generate an alen to
the authorities for physical verifieation of the premises of the consumer to detect
unauthorised additional load, if any. Audit, hoi,ever, noticed absence of such an
inbuilt control in the system to automatically identify and raise an alen to rhe
authbrities and the system continued to bill the consumer at normal rate. Analysis
of data revealed that there was unaurhorised additional load in respect of 9.4S lakh
consumers in 704 Electrical Sections and 85.44 clore units were consumed through
unauthorised additional load. Further, loss to lhe Company on account of
non-collection of fixed charges during January 2008 to August 2014 worked out to
{ 0.24 crorea pertaining to consumers whose fixed charges were based on
connected load.

The Company replied (December 2014) that an inbuilt control mechanism to
calculate ma:iimum consumption as per the connected load and to generate alerts to
the authorities for physical verificatioiiL of the premises of the consumer to detect
unauthorised additional load will be provided in the system. It was also stated that
the audit observation regarding the loss to the Company on account of non-
collection of fixed charges is unrealistic in respect of domestic and agrieultural
consumers as fixed charges is not based on their connected.load, and in the case of
other category of consumers steps are initiated to verify the connected load. Audit
has worked oui the shon collection of fixed charges only in rcsp€ct of consumers
whose fixed iharges is based on connected load and hence r€alistic.

Loss of r:venrie due to cupply at singlc phare wherc connected load excecded
ftve kilo watts

2.2.16 As per Clauses 4 (a) and S of Supply Code, 2005, read along with
Clause z16 of Terms and Conditions of Supply, 2005, single phase supply at 240 V
shall be effected to installation having connected load up to five kilo watts (KW)

32 Shon collection offixcd oharg€6 is wo*ed out for consumers whirse fixed clarB€s is,bss€d on
comec&d lo.d.
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and suppty shall be effected only at 415 V three phase for lnstallations having
connected load in excess of five KW. Analysis of data revealed that the Company
had effected connection in single phase tb consumers having connected load
exceeding five KW. There were differences in fixed charges for single phase and
three phase in following tariff categones

Tbble 2.25: List showing fixed chargcs for single and thne phare
co|lsumerS

Thritr
Montl y fixed Chargc (t)

. Single Phase Thrce phase

LT 1A (DonesUc) 20 per month 60 p€r month

LT vr (E) 20 per month 60 per month

LT VII A& LT VIII 60 per KW 120 per KW

This deprived the Company revenue of t 3.93 crore from 26076 consumers
on account of fixed charges during becenber 2007 to September 2014 in rcspect
of 606 Electrical Sections.

The Company replied (December 2014) that as per general guidelines to
officials issued by the Company, sewice conn€clion to domesdc consumen in
singh phase for conected load above 5000 watts can be effected if three phase four
wire distribution main is not available in the area. In the case of other catdgory of
consumers, steps are being initiated to identify and convert the s€rvice connecuon
to three phase. The fact, however, remains that the system does not prevent a
singld phase connection fof consumers with connected load in excess of S0O0 watts
in areas where three phase disfibution lines are available.

Lcvy of Eleccicity Duty on cxempted categorlr of coneumers

2.2.17 Section 12 of the Kerala Electricity Duty Act, 1963, exemprs power
sold to or consumed by Government of India (GoI) or consumed in the
consuuction, maintenance or operation of any railway by GoI from levy of
Electricity Duty (ED).. Ffiher, Secdon 4 of rhe said Acr exempts public lightings

$not9.
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from levy of ED. These provisions were not mapped into the system and the
system wrongly levied { 2.39 crore towards ED during January 2008 to September
2014 in respect of 5468 exempted consumers in 6s2 Electrical sections as shown
below:

Ihble 2.26 Statem€nt showing coltection of EL from exemptcd consumers

sl.
No. Purpose

No. of
€onsumerf

ElecEicity
Duty (t in

lakh)
I All India Fadio Offices^nstitutions 34 4.60

2 Central Government Department 486 l().93

3 Central Government Excise Office 104 71.72

4 Cenual Government Offices and Institutions 479 29.57

5 Central Government Thx/Revenue Collection
Department

1 o.20

6 Customs Office 43 2.30

7 Doordarshan Of f ices/Iistitutions 35 18.93

8 Income Thx Office 727 I Z.V5

9 Postal Services 1072 19.10

10 Public Lighting (Metered) 2401 56.59

11 Public Lighring (Unmetered) 258 18.52

Railway Level Cross Gates 777 1.80

13 Railway Shtion b5 9.77

t4 RailwayVRailway Off ices 108 6.19

15 TadRevenue Collecting Offices Central
Govemment (Excluding Local Botlies)

84 7.77

Tbrd 5468 239.44
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The Company replied (December 2014) that steps are being aken to provide
an inbuilt mechanism in the software so as to exempt the specified category of
consumers from payment of ED automatically. Ihe fact, however, remains that the
Company has not taken any steps to refund the ED collected from the exempted
consumers in violation of the Kerala Elettricity Duty Act, 1963.

Shon payment of interest on consumers' security deposit

2.2.18 Clause 16 of the Supply Code stipulates that the Licensee shall pay
interest on. secudty deposit to the consumer at bank ratd prevailing as on r April
of the financial year for which interest is due. Analysis of data revealed that the
Colporate Office (Finance Wing) of the Company and CE (fD failed to make
necessary changes in the systen in line with increase in bank rate and wrongly
fixed interest rate as 8 per cent instead of g.S0 per cent in 2012-13. As a r€sult, the
system worked out the interest payable to the consumers at the rate oI g per cent
only. This resulted in short payment of intere$ amounting to { 12.y crore in
respect of 52.88 lakh consumers for the ye ar 20lZ-13.

The Company rcplied (December 20f4) that due to fluctuations in the bank
rate, intercst for fixed deposit of State Bank of India was taken for calcl ating
interest payable to.consumers. The reply is not acceptable as the Supply Code
clearly stipulates that the licensee shall pay interest on security deposit to the
consumers at the bank rate.

Absemc of MIS on Faulty meters

2.2.19 As per Clause 33 of Terms and Conditions of Supply, 2005, ,,If the
Board is unabl€ to raise a bill on metet reading due to its non-recording or
malfunctioning, the Board shall issue a bill based on the previous six months,
average consumption. In such cases, the meter shall be replaced within one
month". Analysis of data revealed that there were delays ranging from one month
to 79 months in replacing 30.21 lakh faulty meters indicating failure of the
cTT"yj_"l'll ft 

" 
s:g!t . "?:Ajj"n!Ir: r"urty meters

33 tsank nte' mesDs the rate !r which he Res€ri€ Baok oflndi! discormts bills.
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within the stipulated period of oni month. Funler, it was also noticed that there
are still 6.87 lakh faulty meters as given in the Thble below:

Tlble 2,27: Numbcr of faulty metcrs not rcctified

Pcriod of delay Numb€r of Metcrs

I month to 1 year 249016

I year to 2 yeals 161823

2yearsto3years 90260

3 years to 4 yea$ D /:'Ib

4 years to 5 years 56470

More than 5 vears 71597

Ibtal 687082

While accepting the audit obsewations, the Company replied (December
2014) that the fautry meters belonging to high value consumers wol d be given
priority for replacements so as to minimise the loss of revenue. The fact, however,
remains that the system does not generate any repon of faulty meters.

System allows rhe disconnccted consumrrs to. continue thc status for more
than 12 months

2.2.20 As per Clause 41(4) of 1.trms antl Conditions of Suppty, ZOOS,

no service shall remain disconnected continuously for a period exceeding
six months for non-payment of amount due to the Licensee. If the dues are not
paid within six months from the date of disconnection, the service shall be
dismanded and agreement tenninatd immediately aft€r giving fifteen days' notice
to the consumer. It is also stipulated that if a request is received from the consumer
within six months of disconneclion on bona fide grounds to keep the service
disconnected beyond six months, the Assistant Executive Engineer concemed may
consider each case on its own merits and extend the period of disconnection up to a
maximum of 12 months, pmvid€d the consumer undertakes the responsibility for
the safe custody of service mains, equipments and pay the prescribed charges.
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Audit observed that the system did not produce any rcpon to alert the management

on existence of consumers with 'disconnected' status for a period in excess of
permissible limit. Analysis of data revealed that in respect of 4516 consumers in
z146 Electrical Sections, the status was shown as 'disconnected' for periods

exceeding 12 months, violating the provisions conuined in KSEB Tbrms and

Conditions of Supply, 2005.

The Company replied (December 2014) that steps are being initiated to

dismantle the disconnected consumers as per the relevant prcvision in the Supply

Code/Regulations/Board OrdeF, etc.

Data Integrity

2.2.21 Complete, accurate and relevant data in the system is necessary to

ensure the data integrity. Audit, however, noticed abnormally high consumptions

in some of the bills entered into the system. Some of the examples are given in the

Thble below:

Thblc 2.28: Stirtcment ahowing somc of the abnonnal consumptiors entcrcd
into the syst€m

SL

No.

S.ction Sectiotr

Daml

Cotr$r[ar

ouubcr

|.:onn|. Bill
No,

Bill datt Bltling
mortttr

Abnormal

CoGuEpd

on (Untt3

i[ laLh)

codr tcd

load

(watts)

I 5649 Koratty 6623 54@0 29t542 l-10-2010 Oclober

2010

t9/.a7

2. 6604 westhill . 8967 38000 32532 7+7-

2009

July

2m9

1m.35

3 6754 KizhakkaD

chery

4196 5025 45777 t2-v
2009

August

2009

10.00

4 5733 Ercor L2U4 5gIX) 36113 18-7-

2013

July

2013

10.00
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As the meter readings ar€ vital for accurate computation of the energy bills,
adequate control should be exercised to ensure its accuracy. The Company should
have compared abnormally lower or higher readings with connected load of the
consumers as well as consumption pattem while processing the bills.

The Company replied(December 2014) that the abnormal consumption may
be due to incorrect data enfy. It was also rcplied that steps are b.ing initiated to
provide an i[built control mechanism to calculate maximum consumpdon based on
registered connected load and generate alerts to the authorities to eliminate these
kind of issues.

[Audit Paragraph 2.2 (2,2.f b 2.2.2t) contained in the Report of the
Comptroller and Auditor General of India for the year ended 31' March 20141.

Notes fumGhed by Government on Audit paragraph is given in Appendix II
Discusslon and Findings of the Committce:

The Comnittee noted the audit objection that in the case of 2.59 lakh
coniumer records in 629 Elecrrical Sections of KSEB, rhe basic details such as
names and complete addresses of consumers were not entered in the database.
thereby missing essential details of consumers resulting in issuing incomplete bills
to the consumers violating the provisions of Kera.la Electricity Supply Code and
Terms and Conditions of Supply, 2005. The Committee sought an explanation for
this defect in the billing system. The witness explained that such a situation prevail
during the period of audit but at present many positive changes have been effected
and billing sections of KSEBL has been computerised, 769 Electdcal section
offices have been linked and various procedurei were currently being done online,
Tb a query of the Committee the witness replied that the details of every consumer
was crrrendy available online.

When the Committee pointed out the audit findings that since the meter
readers were regularly visiting the premises of the consumers foi issue of spot bill;
the required details should have been collected and entered in the system, the
wimess clarified that the details of all consumers have been made available online
and now there are facilities to pay electricity bill through any electrical section
offict and through mobile phones on account of computerisation and online
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services. The witness added that with the intmduction of smart mete6, readings ;f
power usage by the consumers can be directly uploaded to the KSEB systems, thus
enablilg the Board to circumvent the practice of manual visits to the consumer
premises for taking meter readings.

The Committ€e noted that, out of the 742 electrical sections, 65g elecuical
sections had implemented Oruma Net Software and enquired whether the
modification of Oruma Software into Oruma Net So{tware in the remaining
89 Electrical Sections of the Board had been completed. The witness informed that
the modification of Oruma software into Oruma Net Software had been completed
in all electricat sections of the Board.

The Committee noticed the improper mapping of business rule p€rtaining to
classification of NPG (Non Paying Group) consumers in rhe KSEB System which
led to the manual classification of consumers and as a result, 57 ineligible
consumers in 41 electrical sections were seen to have availed NpG concesslons
leading to an ineligible concession of I 0.42 lakh. The Committee sought the
reason for availing supply free of cost by ineligible consumers. The witness replied
tha! it was due to the absence of facility in the early Oruma Software and wirh the
advent of new Oruma Net software, only NpG consumers whose power
consumption do noi exceed the stipulated limit of 20 units per month and with
connected load below 500 watts were given NpG concessions, and others would be
automatically removed from the NpG group. The witness further added that non
NPG consumers would be re inducted into rhe NpG group if their bi-monthly
consumption falls below the NPG limit of 40 units. The Commiuee found this as a
serious flaw on the part of the Boad.

The Committee nored the'deficimcies in the software and billing of
consumers and sought explanation. The witness admitted that loss amounting to
ta5,000 had occured wirh rcgad to 75 lakh consumers and this was due to the
manual work done at that time in 700 section offices and that mistake was rectified
now.

The Committee eriquired about the non mapping of important business mles
in the Board's system related to calculation.of Initial Secudty Deposit which led to
manual cilculagon of the same, resulting in short couection of { 1.76 crore
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in respect of 6916 consumers in 651 €lectrical sections. The wiEless replied that
the prcblems which arose at that time wer€ due to the implementation of the new
software and currently 99% of the softwares were updated and aflto generation

facilities have been initiated in th€ software for collection of initiat
security deposit.

The Committee sought explanation for the delay of 4 months to 3 years for
issuing first bill in the case of 68341 new installations thereby violating the
clause 18 of Supply Code, which led to delay in realisation of revenue to the
Board. The witness replied that KSEB had not suffercd any loss of revenue. The
wihess also stated that out of about one crore consumers, only 68341 consumerc

were devoid of first bills due to failue in mapping the deails of these consumers

in the systems and that this deficit has been rectified at prcsenr

The Committe€ pointed out that 474 electrical sections of the Board had not
issued bills in r€spect of 1.61 lakh consumers and remarked that it was a senous

negligence on the part of the Board and sought explanation for that. The wihess
confessed that it was a data entry error and clarified that the details of consumers

who were in the status of dismantled / not using were errbneously enter€d as

"connected and using" during the migration of old data into Oruma software.
The witness further clarified that the Company is not ev€n able to issue bills to
these consumers since they were no longer consuming electricity. The, Commite€
r€marked that it was a s€rious fault on the part of KSEB.

The Committee noted that KSEB failed to make necessary changes in the
system so .that the interest rate on instalments allowed by KSEB to its consumers

for electric .line extension/substation consmlction for new connections did not
hike according to the fluctuations of bank rate prescribed by RBI from time to
time. The Committee viewed that this has led to a shon collection of { 0.50 crore
during February 2012 to June 2014 in respect of 9656 consumers.

The Comnittee enquired about the reason for not recording the interest
rates of banks which changes day by day. The witness replied that KSEB was
following the bank rates, and changes in the interest rate was effected only in
in$ances of substantial variation in bank rates. It was further explained that there
were practical difficulties in nnking changes in the system according to the



25

fluctuations in the bank rates and collecting interest duly, and added that in the

present situation the suggestion to change the interest rate according to the daily
fluctuations of bank rates was not practical.

The Committee was irot convinced by the reply and expressed its strong view
that inspite of a.ll equipmens and better facilities, the remark that'it was not
practical', could not be justified; instead they should ay their level best.

The Committee enquired about the measures taken by the Board in order to
realise the short assessment which prwailed due to applcetion of lower interest

rates. The witness replied in dre negative and affirmed that the excess amount
cannot be realised since in such a situatioli consumers could go for litigation.

The Committee expressed is strong displeasurr at the reply which it felt as

highly inprudent, and refuted the Board's arguments regarding practical difficulties in
recovery of pending dues from KSEB consumers. The Committee also criticised the

Board for disregarding its obligations and responsibilities on flimsy grounds.

The Committee enquired about the absence of inbuilt cont$I mechanism in
the KSEB system to automaucally identry and bill unauthorised additionat load,
which led to the consumption of 85,44 crore units and non-collection of fixed
charges amounting to t 0.24 crore. The wimess replied that a software aimed to
detect and record unauthorised usage of electricity has been iostalled in the KSEB
systems at present and at the time of audit that facility was not available. To a

query of the Committee the witness replied that with the implementation of inbuilt
conhol mechanism, unauthorised usage of electricity by consumers tiad been

detected. In addition to that, Anti Power Theft Squad inspectiom (APTS) are also

examining and detecting unauthorised power consumption. The witness revealed

that, in cases of later detection of unauthorised poiqer.usage, the additional charyes

,could be deducted from dre consumers with retrospective effect.

To a specific question of the Committee, the witness stated that unauthorised

additional load in rcspect of agricultunl connection was also included in the

amount pointed out by audit and that the agicultural consume$ were exempted

from paying fixed charge based on their connected load. It was also stated that for
all consumers, the fixed charges would remain the same wen if there was an

increase in power coniumption.

33D019.
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The Comminee rcmarked that these details were not revealed in the reolv
furnished by the KSEB, and expressed its sFong displeasure for submining vague
reply before the Committee on serious audit findings. The witness admined the
fault.

The Committee noted that single phase connections were given to domestic
consumers with connected load exceeding S0O0 watts even in areas where 3 phase
disnibution lines were available and demanded an explanation for the violation of
the Supply Code 2005 and the Terms and Conditions of Supply, 2005 in this
regard. The witness replied that the Board had not provided three phase line in all
regions since they have to curb the consumption from going above 5000 watts in
the hilly and remote are:rs where only single phase connections were installed.
It was also revealed that additional charges could be deducted from single phase
consumers with power usages above S00O watts where three phase lines were
found installed.

The Committee enquired about the huge economic loss of i 3.g3 crore
suffered by the-company on account of non-recovery of fixed charyes fron 26076
consumers of 606 elecu.ical sections. The witr:ess replied that fixed charges were
applicable only to 3.phase connections and hence the figure pointed out in the audit
rcport was not based on facts. He affirmed that the loss would never reach this
figure even if the cost of investment for providing three phase connection, is also
calculated.

The Committee remarked that the statement given by the witness that the
figures in the audit repon wer€ not actual but imaginary based on guess work, was
not incorporated in their reply and demanded an explanation for this. The witness
was not able to give a convincing reply to this. The Commiftee expressed its
strong contempt over the conftonting nature of the argument put-fonh by the
witness and criticised the Board for preparing action taken statements on audit
remark without relevant facts.

The Committee enquired about the enoneirus colleoions of t 2.39 crore
towards El€dricity Duty in respect of 546g exempted consumeE. The wihess
replied that rhe Electricity Duty collected eFbn€ously had been credited to the
Govemment account and admitted that it was a fault on the part of the company.
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The witness added that at pr€s€nt modifications have been made in the company s

software to exempt specified category of consumers from payment of electricity
duty. The Committee observed that these details were not stated in the reply
furnished by the Power Department.

The Committee alleged that KSEB was in practice seemingly looting the

exemptd consumen by impoSing levy of Electricity Duty and conderDed that it
amounted to dereliction of duty by the officials of KSEB. The Committee stongly
criticized the accounting system in KSEB and voiced strongly that it was not
functioning effectively and blamed that the way of preparing acrounts was not proper

and financial mismanagement was at its peak and discarded the arguments raised by
the wihess as totally baseless and wrong.

The Committee noted that the Board fixed interest rate on security deposit
paid to consumers at 8% instead of the prevailing bank rate of g.S% in 2012-2013
in violation of Clause 16 of the Supply Code, resulting in short payment of interest
amounting to { 12.M crore in respect of 52.88 lakh consumeE. The Committee
criticized the Board for abstaining fmm paying eligible interest to its consumers
and demanded to kno* the rationale behind the Board's decision in rhis regard.
The witness replied that the enors which occtned duing 2008-2014 was due to
certain discrepancies in the sofnrare and clarified that necessary modifications
had been made in the system to prcvent the recurence of such errors in future. The
witness also explained that the Board would refund the short payments to eligible
consumers if and when demand for the same arise.

The Committee relured the Board's explanation regarding the practical
difficulties in identifying 52.88 lakh consumers elig.ible for rcfund of payments and
reminded that it was the duty of the Board to overcome such difficulties.

The Committee observed that K.S.E.B. failed to replace 30.21 lakh faulty
m€ters withir the stipulated period of one montll thus violating Clause 33 of
Terms and Conditions of Supply Code,2005. The Committee also noted that there
were still 6.87 lakh faulty meters at the time of audit and enquired about the
progress made in replacing them. The witness replied that the Company had
purchased 15 lakh meters and ftat the process of replacing the defective meters

was in progress.
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OBSERVATIONS/RECOMMENI'AUONS

The Comnittee.rccommends that the KSEBL authorities should ensure the
updation of €ssential details of consumers iq the KSEB database inorder to
provide complete and acc.urate bills to consumers.

The Comminee wan6 KSEB to take nec€ssary steps to prevent inetigible
consumers from availing NpG(Non paying Group) concessions by ensuring

. proper mapping of business rules penaining to classification of NpG
consumers in thc KSEB system.

The Committee views the act of entering detaili of dismantled consumers as
"connectdd and using" during the process of migration of old data inro new
Oruma software as real dereliction of duty on the part of KSEB officials. The
Committee stricdy dirccts KSEB to avoid such lapses in future, and also to.
submit a repon on steps taken in this regard.

The Committee observes that KSEB violated Clause g of Supply Code, 2005
by failing to tevy interest at twice the RBI bank rates on consumers who had
remitted the cost of el€ctric line extension/substation construction for new
connections on instalment basis. Th€ Committee demands that KSEB should
make necessary changes in its systems and update its billing software in order
to ensur€ that interest levied on consum€nr for electric line extension/
substation constructidn are updated in accordance with periodic revisions in
RBI rates. The Committee demands tbat the Board should make use of its
advanced €qurirpments and better facilities and should rry their level best for
implementation of such changes.

The Committee recommends that the Supply Code, 2fi)S shojd be ainended
and for that KSEB should recommend to Kerala State Elecrricity Regulatory
Commission to amend the Supply Code so that effective recovery of intercst
amount from consumers is. made possible according to fluctuations in
bank rates.

Expressing its displeasure over the erroneous collection of electdcity duty
from exempted comumers, the Committee insists that KSEBL should refrain
from levying of electricity duty in the case of exempted consumers.
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The Committee recommends to strengthen the accounting system

initiate steps to improve the financial management of the Board.

The Committee strongly recommends to rectify the shorr payment of eligible

interest on secr.lrity deposit amounting to t 12,54 clore td all eligible

consumers of KSEB for the year 2012-2013, inespective of whether they are

individual, Pdvate or Govemnent Institutions.

The Committee urges the Board to complete the task of replacing defective

elecfic meters in a time bound manner, and inform the details of progress

made in this regard

and m

7.

Thiruvananthapuram,

19th November, 2018.

C. Drvexener,I,

. Choirman,

Committee cn Public Under.takings.
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AppENDrx_I

SUMMARY OF MAIN CONCLUSIONS /RECOMMENDATIONS

)1.

No.

Para

No.

Depanment

Concerned ConclusionVRecommendations

1 2 3 4

I 1 Power

Department

The Committee recommends tliat the KSEBL
authorities should ensure the updation of essential
details of consumers in the KSEB database inorder to
prcvide complete and accurate bills to consumerc.

J

2 Power

Depaftnent
The Commiftee wants KSEB to take necessary steps to
prevent ineligble consumers from availing NpG(Non
Paying Group) concessions by ensuring proper
mapping of business mles p€rtaining to classification
of NPG tomumers itr the KSEB system

J Power

Department

t-
J 

I ne Lommrftee vtews the act of entering details of

ldismanded consumem as ,.coonected and using,,

I 
during the process of migmtiotr of old da|a into new
Oruma software as real dereliction of duty on the part
of KSEB officials. The Committee stricrly directs
KSEB to avoid such lapses in future, and also to
submit a report on steps taken in this resard. ]

The Comminee observes that KSEB violared Clause gl
of Supply Code, 2005 by failing to levy interest atl
twice the RBI bank rates on consumers who had I

remined the cost of elecnic line extension/substation 
I

consruction for new connections on instalment basis. I

The Commiree demands that KSEB shou.ld make 
I

necessary changes in irs sysrems and update is billing 
I

software in order to ensure that interest levied on I

4 4 Power

DeparEnent
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I 2 3 4

consumers for electric line extension/substation

constuction are updated in accordance with periodic

revisions in RBI rates. The Committee demands that

the Board should make use of its advanced equipments

and better facilities and should try their levEl best for
implementation of such changes.

5 5 Power

Departnent
The committee recommends that the Supply Code,

2005 should be amended and for that KSEB should

recommend to Kerala State Eleclricity Reguldtory

Commission to amend the Supply Code so that effective

recovery of interest amount from consumers is made

possible according to fluctuations in bank mtes.

o 6 Power

Deparfilent

Expressing. is displeasure over the eFoneous

collection of electricity duty from exempted

consumers, the Committee insists that KSEBL should

refrain from levying of electricity duty in the case of
exempted consumers. The Comniftee recommends to

strengthen the accounting system and to initiate steps

to impiove the financial management of the Board.

7 7 Power

D€partment

The Committee stongly recommends to rectify the

short payment of eligible interest on security deposit

amounting to t 12.9 crore to all eligible consumers of
KSEB for the year 2012-13, inespective of whether they

are individual, Private ot Government Institutions.

8 I Power

Department

The Committee urges the Board to complete the task

of replacing defective electric meters in a time bound

manner, and inform the details of progress made

in this regard.
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